
LLI\In4L ML)I1jNjlfI4TIJE TRI8tJJAL 
BANGALORE BENCH 	

isteied 

Commercial Complex (BOA) 
Iridiranagar , 
Bangalore - 560 038 

Dated •s 21 J U N 1988 

APPLICATION NOS 	779 to 789 	 / 87(F) 

W.P. NO. 
 

Appiioa(pj 

Shri G. Varadarajan & 10 Ore 
To 

Shri G.Varadarajan 

Shri K.P. Goplan 

Shri'P.N. Verghaee 

Shri S. Rajasekharan 

Shri P. Annamalaj 

Shri L. Krishnamurthy 

Shri N. ChinnaDoa  

Respondent(s) 

U/s 	The Deputy Personal Officer, Southern Railway, 
Bangalore & 12 Ors 

13. The Deputy Personnel Officer 
Southern Railway 
Bangalore Division 
Bangalore - 560 023 

14 	The Divisional Railway Manager 
Southern Railway 
Bangalore Division 
Bangalore - 560 023 

15. Shri C. Robert Shri P. Subramani 	
16. Shri Anwar Khan Shri R. Lucas 

Shri C. Fletcher 	 17. Shri V.R. Subramani \ 

,-' Shri K. Shanmugam 	 18. Shri M. Kannan

19. Shri Ranoj I Rao  (Sl Nos. I to 11 	
20. Shri N. Krishnaia 

(Khalasjs 	
21. Shri J. Ruben 

Carriage & Wagon Ihit 
Southern Railway 	 22. 'Shri M. Venkatesh 
Bangalore Division 	 23. Shri D. Govindaswamy 
Bangalore - 560 023) 	

24.JShrj M. Venkatash 
12. Shri M. RaghavandraAchar 	 (Si Ncis. 15 to 24— 

Advocte 	
Carriage & Wagon Superintendent's C/a 1074-1075, Banashankari I Stage 

Sreenivasanagar II Phase 	 Office 
Southern Railway Bangalore - 560 5 	
Bangalore Division 
Bangalore - 560 023) 

Subject : SENDING COPIES OF ORDER PASSLDBYTHE BENCH 

Please find enclosed herewith the copy of 

passed by this Tribunal in the above Said application(s) on 

Shri Sathyanarayana Singh 
Carriage & Wagon Fitter 

 Carriage & Wagon Superintendent's 
Office 	

DEP(jry REGISTRAR 	—L Southern Railway, Biappanahalli 
End 	As 	 (JUDICIAL) : 	above 	Bangalore 	

G (/ r \L4 mxrn 
.,,••.•- - 	7 	 1 Shri M. Sreerangaiah 	 "- 	) 	

• 

,s.p. Building, 10th Cfoss 
560 002 /Cubbonpet Main Road, Bangalore — 	 of- 



IN THE CENTRAL ADMINISTRATIVE TRIBU'AL, 
BAI'K3ALORE BENCH: BANGAL(E 

ec 
Dated the 2d day of June, 1988. 

Present 	 - 

THE Hct4'BLE MR. JJSTICE K.S. PJTTASWAMY VICE CHAIRMPN 
THE HcN'BLE MR. L.H.A. REGO 	.. 	MEMBER(A) 

APPLICATIcNSN0S.77TO 789 OFj 

G.Varadarajan S/o Sri G.N. 
Gopalachar, 30 years. 

K.P.Gopalan S/o Rarnan Kutti, 
32 years. 

P.N.Vergees S/o P.N.Njna, 
34 years. 

S.Rajasekharan S/o P.S. 
SrlrLvasan, aged about 

\ 	 31 years. 

P.Annamalaj 8/0 Parushurarna—
Pillai, age 38 years 

L.Krishnamurthy S/o Lingaiah 
age 31 years. 

N.Chinnappa S/o Narasarajappa, 
age 33 years. 

P.Subrarnani S/o Ponnuswarny—
Naidu, age 32 years. 

R.Lucas S/o P.Rajaswany 
age 35 years. 

C.Fletcher S/o V.Fletcher 
age 35 years. 

Applicant in 
Appin . No. 779/8 7 

H 	780/87 

H 	 U 	781/87 

H 	 II 	782/87 

ff 	 783/87 

H 	 U 	784/87 

Vt 	 U 	785/87 

U 	786/87 

Vt 	 U 	787/87 

VI 	 H 	788/87 

4. COflu, . . .. 	- 
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lie K.ShanrnugarnS/o N.Kothardapani 
Naidu, age 36 years. 	 Applicant in 

Appin.No.789/87. 

(All are working as Kalasi's in Carriage 
and Wagon Unit, Southern Raiiway,Bangalore) 

II 	(Applicants by Shri M.R.Achar, Advocate) 
I 	 —vs .- 

Deputy Personal Officer,' 
Southern Railways, Bangalore 
Division, Bangalore. 

Divisional Railway Manaer, 
Southern Railways, Bangalore Dn., 

II 	 Bangalore. 

II 	3 C.Robert II  
Anwar Khan 
V.R.Subramàni 	 All are working 

6. M.Kannan I 	

' in Carriage Wagon 
Superintendent s 

, 	- 	7. Ranoji Rao' 	 ' Office, Southern 
Sathyanaraana Singh j Railway, Bangalore 

Si 	
Division, 

D.Govindaswamy 
lO.M.Venkates'h

' Bangalore City/ 

ll.M.Venkateh 	
Yeshwanthpur/ 

12.J.Ruben 	 ' Yelahanka. 

13.N.Krishnaah 

	

II 	 .... Respondents. 

(Shri M.Sreerangaiah, Ad'vocate for Respondents I and 2) 

These applications 'coming on for hearing, 
Hon'ble Shri L.H.A.Rego, Member(A), made the follow-

ing: 

The main prayer in, these eleven applications, 

is to diret the respordents (R) I and 2 to consider 

'I 	the case of the aplicnts for promotion to the posts 

of 
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of Fitters (Skilled), as granted to their juniors, 

from among R3 to R-13 and to issue such other direc-

tions as deemed appropriate in the circumstances of 

the case. As these applications are all alike, on 

law and facts, we propose to dispose them of,by a 

cornion order. 

2. The background to these applications is, 

concisely as follows: The applicants were appointed 

as Substitutes/Casual Labourers (a1ajs), in the 

Carriage and wagon Unit, in Mysore Divisio,of the 
JY 

\Southern Railway, as beloW: 

_J( S-------------------------------------- - 
/ Applicant 	Name of the 	Date of 

/ No. 	 Applicant, 	 appoint- 

(1) 	 (2) 	 (3) 

 S.Varadarajan 	.. 16-5-1974 
 K.P.Gopalan 	 .. 15-5-1974 
 P.N.Verghee 	 .. 13-5-1974 
 S.ajashekar 	 .. 12-5-1974 
 P.Annarnalaj 	 .. 12-5-174 
 L.Krishnarnurthy 	.. 13-5-1974 
 N.Chinnappa 	 . •1 12-5-1974 
 P.Subrarnanj 	 .. 3-8-1974 
 R.Lucas 	 .. 13-5-1974 
 C.Fletcher 	 .. 12-5-1974 
 K.Shanmugam 	 .. 13-5-1974 

3. As against the above, R.-3 to R-13 were 

appointed in the same capacity as under, on grounds 

of 
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of "compassion" and/or "loyaly": 

Respon- 	Name of the 	Date of Grounds of 
dent No. 	respondent. 	appoin- appointment. 

trnent. 

 

 

 
 
 
 

 
1 - •  

- 

N , 
} 	/1 - 

C. RObert 

Anwar Khan 

V.R.Subramani 

M.Kannan 

Ranoji dao 

Sathyanarayana Singh 

D.Govindaswamy 

M.Venkatesh 

J.Rubin 

M.Venkatesh 

N.Krishnaiah 

6-3-1977 Compassion 

20-10-1976 -do-

31-1-1975 Loyalty 

9-8-1977 	-do- 

31-10-1974 -do-

14-11-1974 -do-

19-5-1974 Compassion 

1-10-1974 	-do- 

26-9-1974 Loyalty 

13-5-1974 Compassion 

5-9-1974 Loyalty 

During May, 1974, there was the Central Govern-

ment employees, inclusive of the railway employees, were 

on strike throughout the country. The applicants are 

said to have been appointed as above, during the period 

of this strike. 

Consequent to adminfstrative reorganisation of 

the Southern Railway, the applicants are said to have 

opted for the newly carved out, Bengalore Railway Division. 

The applicants state, that the Provisional Seniority 

List of Khalasi.s, of the Cariage and Wagon Unit of the 

Bagalore Division in the Sut}-?rn Railway, came to be 

published for the first tim e on 29-5-1984, which they 

X) 	
have 



have referred to as Annexure-B, and that the Seniority 

List of Fitters (Skilled), in the same Unit, came to be 

published on 20-4-1987. which they have referred to as 

Annexure-A. They averthat R3 to R-13,are all junior 

to them. 

They refer to the judgment of a Bench of 

this Tribunal, in Application No.518 of 1986(F) L.YATES 

-vs.- THE UNIQ\ OF INDIA & .OFs.7, delivered on 6-3-1987, 

in favour of the applicant therein. They stateo that 

the present applications are alike on all fours, tote 

YATE'S case referred to above. 

4& 

/ \\c 

The applicants further state that they came to 

_J( 	 1

know for the first timethat their seniority was affected 

when the Seniority List of Fitters (Skilled), in the 
1/  

Carriage and Wagon Unit.,came to be published on 20-4-1987 

(Annexure-A), wherein, R3 to R-13 were shown to have been 

promoted as Fitters (Skilled),which was the post of 

promotion next to that of Khalasiso wherein,none of the 

applicants were included. Some of them therefore repre-

sented the matter to the concerned authorities(Annexures-

D and B), in August 1987, but to no avail. The applicants 

state.that they were given to understandthat the judgment 

of this Tribunal in YATE'S case, could not be applied 

universally and was confined only to the applicant therein, 

namely, Shri Yates. Aggrieved, the applicants have approa-

ched this Tribunal for redress. 

- 	 8. Shri 
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I 

8. Shri M.R.Achar, learned Counsel for the 

applicants, firmly relying on the judgment of a 

Bench of this Tribunal in YATE'S case,referred to above, 

contended that YATE's case was identical to the one 

before us and therefore submitted, it be decided likewise 

on the principle, that in like cases the judgment is the 

same. 

While R-j. and R-2 have filed their reply 

resisting the applications, the private respondents 

have neither done so1  nor were they present or repre- 

sented by Counsel, at the time of the hearing of these 
J 	cTPi 

\ applications. . 

... -.1 

Shri M.Sreerangaiah, learned Counsel for 

can  R-1 and R-2, 	raised at the outset, the plea of 

-'. limitation on the grounds,thet the cause of 	action 

for the applicants,hed arisen as long back as in 

180, when R3 to I-13 were promoted as Fitters, 	tiA 

the applicants did not bestir themselves.,till as late 

as on 8-9-19871through their present application i.e., 

after an inordinate lapse of nearly seven years. 	Shri 

Achar sought to repel this plee,on the premise, that 

the Seniority List of Fitters.,showing the names of R3 

to H-IC therein, to the exclusion of the applicants., 

caine to be published by R-1, as late as on 24-3-1987 

and that the benefit of the judgment of this Tribunal 

in YATE'S case referred to above, Lwhich was similar] 

" aw favoureble to the applicantsin the present case, 

was 
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was known to them,only on 6-3-1987 i.e., the date 

on which the judgment was rendered. Besides he 

contended, that the representations addressed by 

some of the applicants to H-I, in the matter, in 

August 1987 (Annexures 'D' and 'E') met with no 

response. In fact.he stated, that in their reply 

to the applications (vide para-7) H-i and R-2 

- 	strange enough averred, that they were not 

aware.as  to the remedies the applicants had 

exhausted. Viewed in the above background, we are 

satisfied,that these applications are not hit by the 

bar of limitation,as contended by Shri Sreerangaiah - " 
' 	and therefore, we negative his preliminary objection 

) 	in this behalf. 

Ii. Shri Achar drew our pointed attention to the 

fact .)that the aoplicants were all appointed as Substi- 

tute Khalas,is during the month of May 1974, which he said 

was significant, as this period coincided with the 

All-India 'Strike of Railway workmen, when the situation 

throughout the country was grim and tense and the 

employees who had then bravely volunteered to serve the 

railways despite the situation, with unflinching devotion 

and loyalty, had done so, with no little peril to their 

lives. What greater proof of their loyalty was needed, 

hecjclaimed,. if "loyalty" was cited by H-I and R-2 as 

one of the special criteria for recruitment and advance-

ment in career,out of turn. The applicants, he said, 

belonged to this category of 'loyal workers", who deserved 

to be suitably rewarded for their valour, sense of duty 

and 
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and loyalty, in trying circumstances aforementioned. 

Instead, he alleged, the apclicants were ironically 

discriminated ageinst,,by R-1 and R-2 and were not treated 

with justice and fairness they deserved. 

12. Shri Sreerangaiah while not disputing that 

the present case was analogous to that of YATE'S case 

referred to above, stated, that he had now produced 

certain additional documents namely, Annexures R—1 to 

R—V(whjch could not be presented ear1ier)when YATE'S 

case was heard) to substantiate, that the aoplicants 

were not similarly circumstanced as 	3 to R-13. He 

\cont ended with reference to Annexure—RI .that the 

pointments made on the ground of "loyalty", against 

( 	 regular vacancies in permanent posts in Groups 'C' and 
L 

I)  4D'2  were treated as direct recruitment, on regular basis; 
\ 

/ that Substitute ha1sis or casual labourers, were not 

entitled to automatic absorption, as was evident from 

u1es 2318 and 2511(b) of toe Indian iiailway Establish—

ment Manual (extracted in para 3 of the reply of t1 and 

R-2); that Substitute Khalasis or casual labours, could 

claim seniority, only after they were selected by the 

competent Committee.for empanelrnent and eventual absorption 

in regular posts, according to the provisions of Chapter—I 

Section 113, Sub—section IV, para (xiii) of the Indian 

Railway Establishment Manual, read with Rules 2318 and 

2511 thereinr but this did not confer,overriding advantage 

on the Substitute Khalasis or casual labourers.over those 

appointed against regular vacancies (such as those appointed 

	

A;  - 	 on 
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on grounds of "compassion" ancY'loyalty"1  who are 

treated as recruited direct,on regular basis); that a 

Substitute Kbalasi or casual labourer, who has not 

secured lien,canriot be compared as regards his seniority, 

with an employee,who acquires lien by virtue of his 

appointment to a regular post and where seniority is 

reckoned from the date of his initial appointment; and 

that the applicants were not appointed either on grounds 

of "loyalty" or "cornpatsion", as in the case of 3-3 to 

R-13 and were also not appointed to regular posts. 

Shri Sreerangaiah indicatedthat the applicants 

were now working as jjj Helpers, in the pay scale of 
A' 

; \ Rs.800-1150, in the Carriae and Wagon Unit of the 
' 	 ( \4 

Southern ta.lway and would be eligible for promotion 
- 

as Carriage and Wagon Fitters, in due course, with due 

regard to their seniority--suitability, after 

acquitting themselves in the prescribed Trade Test, as 

and when vacancies arise. 

We have given due thought to the rival conten-

tions and examined carefully the relevant record placed 

before us. Comparing the present applications with 

YATE's case application No.518 of 1986(F17, we are 

convinced that they are alike on fact and law and 

actually we notice, that R-3 to F{-ls are common to both 

these cases. In the judgment in YATE'S case referred 

to above (to which one of us, namely, Hon'ble Shri L.H.A. 

Rego was a party), it was clearly stated (XLdip para 19 

thereof) that the 11 private respondents thereinwere 
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appointed initially to identical posts of 

Substitute Khajsj,as in the case of the 

applicant therein (though on grounds of 

"compassion" and/or "loyalty") but were later 

(emphasis supplied), 

out of turn, regardless of their length of service. 

In YATE's case, the appointment orders of Shri M. 

Venkatesh (a ii in the present case) and Sri D. 

Govindaswamy(R-9 in tIe present case) initially as 

SubstituteKhsJ, were produced by the applicant 

as Exhibits, which were not challenged by the respon—

dents therein. 

15. In the presept case, R-1 and R-2have not 

produced the orders of initial appointment of R-3 to 

R-13 as regular Khalj In the absence of these 

orders, it would be logical to infer,that if R-9 

and R—I1 were initially appointed as Substitute Kha— 

adnot as regular 	jas aforementioned, 

R3 to 	8, RIO and 	12 and R-12 too, were appointed 

likewise, in identical posts, as the applicants. If 

that be the case, the present applications being 

alike on fact and law with YATE's case, the ratio 

of the judgment in the latter1would apply -  

rnutanjs to the appications before us and binding 

on the respondents on the principle, de 	iiij 

idern e 	ji ciu particularly when the respondents 

in YATE's casedid not either apply for review of 

4 	 that 



that judgment or go in appeal to the Supreme Court 

within the prescribed period. The additional docu-

ments viz., Annexures H-I to R-V produced by R-1 and 

F(2 to substantiate their case, are of little avail 

to them, as they do not in any manner vary the facts 

and circumstances, based on which, the judgment was 

rendered in YATE'S case. 

16. In the result, we make the following 

order: 

We declare that these applications are 

governed fflats 	 by the ratio 

of the decision in YATE'5 case. -çP 	it, 

Consequently, we direct R-1 and R-2 to 
iJ (  

notionally promote the applicants as Fitters, 

. 	
A 	

from the dates their immediate juniors(with 

reference to their length of service as 

Substitute Khalasis) from among R3 to R-13, 

were promoted to these posts and to 

determine their seniority and pay accord-

ingly, taking into account the increments 

that would have accrued to them during 

the intervening period. 

The applicants, however, will not be enti-

tied to any arrears on this account, not 

having actually shouldered responsibility 

in the posts of Fitters. 

This 
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This order, be complied with, within a 

period of two months, from the date of 

its receipt. 

The applications are disposed of in the 

above terns, but with no order as to 

costs. 

/ 

VV 	
(L.H.A. REGO) (K. S. JTT1SVAMYX 	" 	

MEMBER( A). VICE CHAIRMAN. 

LTRUE COPY 

I 	 / 	 I / I  v 
tbEPU' 	 (JI)L) 

G.  1T1AL ADM1STRATIVE TalaUNAL 	( 
BANG ALOR 
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a.,, 
C&( 4cit4  (cIAA 

'S.!Iflcft,  

1n-the----------Coutt—ot 	 at Balit1 

No.... 	 of 198 

Plaintiff I Petitioner 	 L 

Appellant/Decree-Holder 	 . 

Defendant/Respondent 

Judgement Debtor 

INDEX 

SI. No. 	 Descripon 	 Pages 

( 

C. F. Paid 

14Ytk /Zj"t 	j 

Tpace £ 	 Advoc'ates for 4G?c 	i cii ( 

I Date'd 

1  4M_  be 	 The Ranalore Legal P 	toner Co c 	 - ir e-9 



IN TflE CENTIIAL ADMXNISTIttiTIVE UIBUNAL I  B1%N0ALOiLE L4NCN. 

A 	rK Appicatton No.779 to 789181 

Applicants: 	 Varadarajan and others 

Vs. 

Respondents: 	Divtsi enal Personnel Officer 
and others. 

I.A.—for  extension of time. 

t 	The Respondents beg to state as f.ollows: 

1) 	In the above applications the IJontble Tribunal 

has ordered to notionally pronote the Applicants as 

Fitters from the dates their immedittc juniors 

(with reference to their length of service a. 

Substitute Kbalasis) from among ii3 to R13 were 

promoted to tbec pots and to determine their 

f 

	

	 cniority and pay accordingly, taking into account the 

inoreents that would have accrued to then durin 

the thtervening period without any arrears on this 

account declaring that these applications are governed 

mutatia mutandia by the ratio of the decision in 

yatefs eaie. 

The Respondents have endeavoured to implement 

the orders of the iion'ble Tribunal in toto within 

two moi4hs from the dato of receIpt of the judiont 

order I • o., from 29...64 988. 

3) 	For implemcnttg the order of the lionthie Tribunal 

the entire seniority list of t he categories of 

Kbalasis, Khaiasi Relpers, Fitter of Mechanical Department 

are to be reviewed from the dates of appointment as 

Substitute Khalasis. As thIs process requires 

procurement of old records from Mysore Division where 



these employees nero WorkIng ireviouly before 

foriatI on of Iangal ore Divisionj the R08 pOn1dents 

submIt that the orders of the flon'ble Tribunal 

could not be Implemented wIthin 2 months time 

allowed i.e., by 28.8.i89. 

O442- 
h Wherefore, the Respondents pray for extension 

of time to implement the order dated 22-6-1988 

of the jJon'ble Tribunal in O.A.No. 779 to 789/87 

by three months from 298-1988, in the ends of 

justice. 

'
410 14AW.AA M&CM 

Advocate for 
flespondeñts.' 2 

Ior and on behalf of the 
Respond 

Divisional Pers'bnn1 95c2 
jouthern 	' Ban aiorec 
Bangal ore Dt1 %iôn 3ngai oreL. 

V ,  I I IF I CATION. 

1, V.PitcMiraju, do hereby declare that what 

Is stated above is true to the best of my knouledgo, 

Intonation and belief. 

Place 
Date t 	 p- 	DivisIonal Personnel Officer, 

Southern Railway., 
iiangalore.divisIon, D'iore. 

t7 
T9 

V'rfsionaI Per..,omiel 0177A'l 
ozither Rh'. Bot;a/oro 



REGISTERED 

CENTRAL ADMINISTRATIVE TRIBWAL 
BANGALORE BENCH 

Commercial Complex (BOA) 
Indiranagar 
Bangalore - 560 038 

Dated: 29 SEP88 

IA I IN 	APPLICATION NO. 	 779 to 769 

W.P. NO. 
 

Ap_plioant(s) 	 Respondent(s) 
Shri G. Veradarajan & 10 Ore 	V/s The Deputy Personnel Officer, Southern Railway, 
To 	 Bangalore & 12 or. 

1. Shri 0. Var.deraj.n 12. Shri N. Raqhevendra Athsr 
Adv.cat. 

2. Shri K.P. Gopal.n 1074-1075, Sanashankeri I Stage 
Sreeniva8anagar It Phase 

30  Shri P.N. V.rgh.sa  Bangalore - 560 050 

4. Shri S. $ajee.kheran 13. The Deputy Personnel Officer 
Southern Railway 

5, Shri P. Annaa.lai Bangalore Division 
Bangalore - 560 023 

 Shri 1. Krishnamurthy 
1*.. The Divisierial Railway Nanag.r 

 Shri N. Chinnapps Southern Railway 
Bangalore Division 

e. Shri P. Subramani Bangalore - 560 023 

 Shri R. LUCaS IS. Zhri No Sreerenqei.h 
Railway Advocate 

 Shri C. fletcher 39  S.P. Building, 10th Cress 
Cubb.npot 

 Shri K. Shanatiga. Bangalore - 560 002 
H (31 Nes.1 t.11_ 

Kha lea is 
Carriage & Wagon Unit 
Southern Railway 
Bangalore Division 
Bangalore 560 023) 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of ORDER/cf/1Rgpc 

passed by this Tribunal in the above said application(s) on 	16-9-38  

I 
PUTY REGISTRAR 

Encl 	As above 	 C 	(JUDICIAL) 



/ 	IN T1E CENTftAIa KDIINISTtATIVE 
'flIUUNALi ADDITIONAL BENCh, 

BANGALOPE 

779 to 789/87(F) 	 - 

C. Var.darljan& 10 Ore Order Shtt (contd) Southern 01ye  11lanwere A 	Ore 

- 	L Rahevendr. Achar 	N. Sr.erenQaiah 

Date 	 Office Notes 	 Orders of Tribunal 

16.9.1988 	 KSPVC/LHARII 

Orders on IA No.1 —Application for 

extension of time - 

In this IA the R—1 and 2 have 

sought for extension of time by 

another three months for implementing 

the orders made by us on 20.6.1988. 

We are of the view that the 

facts and circumstances stated by 

R-1 and 2 justify ' reasonable exten—

sion. We, therefore, allow IA No.1 

and extend time till 31.10.1988 for 

implementing the orders made on 

20.6.1988. 

I1 No.1 is disposed of in the 

above termst in the circumstances 

of the case we direct the parties to 

- -/
bear their own costs. 

11 I; 	 i1 
4JJ 	v.c. 	 M(A) 

TRUE COPY 

CET 7J 



CETKAL AU;'iIi' ISTRItTIVE TRIBUAL: BAiALORE BEiNCrI 

REVIEW APPLICATIONS NUMBERS 67 AND 68 OF 1993 

DATED THIS TilE 24TH DAY OF HOVEHI3ER,1993 

1lr.Justice P.K.SIyatttsuhiar, 

And 

L'ir. V . RaiiakrisIinan, 

T.Gangadnaran, 
S/o Thiruvetgada, 
woridnd  at Carriage & Wagon 
Superintendent, Office of Carria0e 
& Wagon Superintendent (iietergauge), 
Southern Railway, 6- angalore CiLy. 

V.Kadnairi.shrian, 
S/u Veeraraghavan, 
working  at Carriage 	Wagon 
Superintenuent, Office of Carriae 
& Wagon Superintencient (i'ieter Gauge) 
Soutneri iailway, i3anaiore City. 

Vice-Chainuan. 

iehlL)er(A) 

Ap1icant in 
R.A.Ao.67/93. 

Applicant in 
R.A.no.OEj93. 

1By Advocate Snri C.Krishna) 
V 

V 

Divisional Railway iianager (Personnel), 
Southern Railway, Banealore Un.', 
Uaiigaiore-560 022. 

1(a)1j'eneral rianager, 
Southern Railway, iiadras. 

G.Varadarajan, 

K.P.Gopalan, 

F.H.Ver 0iieese, 

S.Rajaseknarari, 

k.Annaniaiai, 

L.Krishna;urthy, 

o. H.Chinnappa, 

9. P.bubraiianiyan, 	- 

lO.R.Lucas, 

li.C.Flet.cner, 

12. K . Saniimaain, 
Sl.io.2 to 12 are working 
as C & w Helper, Southern Railway, 
Uan0aiore. 	 .. Conon respondents. 

(Hy Standing  Counsel Snri .S.frasad for Ri  
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e have neard counsel on both siues on Lnese review applic-

ations wnich arise froi;i a jue6, ilel1t of this Tribunal in Original 

ipplications ios. 779 to 769 of 1967 disposed off on 23-0-1935. 

2.1t is couiion ground tuat from the aforesaid judgment, 

the applicants in toe aforesaid applications preterreu appeals 

in S.L.P (Civil) io.6423 to 28 of 1992 to toe Supreme Court 

and therein the Supreme Court issued notices anu toe appeals 

are now penuing. The appeals, we are given to understanu are 

contested uy the. department itself woo is a party responuent 

toerein. The (epartinelit is said to ue actuall) espousing the 

case of the applicants herein and projection it before ti).d 

Supreme Court in defence of the juUment of thus Tribunal now 

pending in appeal. Under the circumstances it is unnecessary 

for us to deal with and dispose off these applications on tncir 

merits since toe entire thing is now before toe Supreme Court 
€4 ) 

and rights of parties wills be reulateu in accoruacice witui the 

decision of tiie Supreme Court in toe civil appeals referrea 

to supra. it woulci furtuer be ciesiraule far tnese applicants 

to ihIpleaci themselves as parties before the Supre:ic Court. 

fut, even otner'.ise since they are virtually represented before 

the Supreme Court ny the departarient in toe civil appeals, there 

would be little difficulty in regulating tneir rights in the 

light of toe Supreme Court's judgment. 	.ito tnese observations 

tnese applications standv disposea off finally. 

/ 


